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ACTION TAKEN REPORT

THE HON'ELE NATIONAL GREEN TRIBI.JNAL

PR TCIPAI BENCH, NEW DELHI

In the Mattq of Original Application No. 13212019

Jaydipsinh M, Chauhan & Anr. Versus State ofGujarat

Reference:-

Hon'ble National Greeil Tribunal Order dated 25/lll20l9- In this context of
application against pollution caused by Bhagirath Ashpalt located at Village:

Thakoma Mosampura, ilehsil:-Dehgam, District. Gandhinagar, State: Gujarat,

the Gujarat Pollution Coltrol Board (GPCB) was directed as:

" The state PCB needs to ascenain whether the area falls in prohibited

categories (of over-exploited, critical and semi-critical areas) and what is the

action taken for drawl ofground water wi*rout permission. It is also well settled

that mere making of ar application cannot be treated as permission. No such

permission can be granted for drawl of ground water for commercial purpose in

OCS area. Letfurther report be furnished before next date by email at

judicial.ngt@gov.in".

Member Secretary, GPCB hled Action Taken Report on 06.07.2019 and

subsequently on 07.09.2019and supplementary Action Taken Report on

09.10.201fto Hon. NGT in this matter.

Action Taken Reportr

l. Water consumption details as per the consent application made by M/s.

Bhagirath Associates rnder the Water Act, are as under:

Source ofwater: Bore well

Industrial water consumption: 8.0 KLPD

Domestic water consumption: 3.0 KLPD

2. Location of IWs. Bhqgirath Associates falls within 'Non-notified and Over

exploited area" as per the guideline published by the Central Ground Water

Authority (CGWA) (with effect from 16.11.2015).

3. Regarding Action Td<en for drawl of ground water without permission,

Regional Office, Gujarat Pollution Control Board, Gandhinagar has requested

to District Collector d':ed 22.01 .2020 for taking further action referring CGWA

Statutory Order dated 20.12.2012. Copy of letter issued to District Collector is

placed as Annexture- I ald CGWA Statutory order is placed as Amexture-2.
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Present Status:-

l. Gujarat Pollution Control Board (GPCB) had received a copy of prohibiting

order issued by the District Collector Court dated 22.08.2019 directing industry

to stop Hot Mix Plant related activity and remove illegal construction on

28.11.2019. Copy of District Collector Court order is placed Annexture-3.

2. GPCB has issued closure direction on 07.'12.2019 under the Air Pollution Act,

l98l to industry referring to the order of the District Collector Court dated

22.08.2019 regaiing industrial activity without proper N.A. permission. GPCB

also requested to Uttar Gujarat Vij Company Limited to disconnect power

supply ofindustry. Copy ofclosure direction is placed as Annexture-4.

3. As per inspection caried out by Regional Office, Gandhinagar on 20.01.2020,

a. Production plant was not in operation.

b. Bore well was not in use.

c. Electricity supply of industry found disconnected by Uttar Gujarat Vij

Company Limited since 17.12.20 t 9.

d. Air Pollution Control Measures were found installed. Copy of inspection

report is placed as Amexure-S.

4. GPCB has also issued notice of intension to industry before cancellation/

withdrawal of Consent to Establish/Consent to OperaG ganted by Board on

02.12.2019. Copy of Notice oflntension is placed as Annexture-6.

5. Industry had been granted consolidated consents and authorization under the

Water Act-74, Air Act-81 and Hazardous Waste Rules fiamed under

Environment Protection Act-86 on 04.11.2015 with validity up to 03.11.2020.

6. Industry has submitted Environment Damage Compensation of Rs. 3,56,2501-

(Three Lac fifty six thousand two hundred fifty only) to GPCB. (Supplementary

action taken report submitted to Hon. NGT on 09.10.2019)

After proper verification of facts this Action Taken Report is submitted by

undersigned.

i)

Date: ?-1 lor \2ozo

PIace: Gandhinagar'

Member Secretary

Gujarat Pollution Coffiol Board

Gandhinagar
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ENGLISH TRANSLATION OF ORDER OF S.K. LANGA (IAS), COLLECTOR, 

GANDHINAGAR COURT 

 

S.K. LANGA (IAS), COLLECTOR, GANDHINAGAR COURT 
Sharatnhamg Case no: CB/Jamin/Roobaroo Sunavani/S.R.40/19/Vashi.13714 to 13819/2019 

 

Prosecutor: The Government  

                               v/s 

Respondent: M/s. Bhagirath Associates Partners & Administrators,  

             Shree Aashishkumar Babubhai Patel, 

                       At: Barot na Mosampura, Taluka: Dehgam, Dist: Gandhinagar.  

 

Dispute under the Section-67 of The Land Revenue Act 

 

Read With:  

1. Report proposal present by the Sub-Divisional Magistrate, Gandhinagar Office dated 

27/02/ 2019 vide letter no: PO/Jamin/Vashi.4771/2019.  

2. Show Cause Notice no: CB/Jamin/Roobaroo Sunavani/S.R.40/2019.  

3. The Bombay Land Revenue Act, 1879 and The Gujarat Land Revenue Rules, 1972.  

4. Section-48,65,66 and 67 of The Bomaby Land Revenue Act, 1879.  

5. Rule-81,100,101 and 102 of The Gujarat Land Revenue rules, 1972.  

6. Revenue Department Resolution no: Jaman/392003/454/a, dated 06/06/2003.  

 

Short Details of Case:  

Read with Preamble (1) proposal, details were presented by the Sub-Divisional Magistrate, 

Gandhinagar for the representation received from Shree Jaydepsinh Mahobaatsinh Chauhan for 

controlling of pollution by Bhagirath Hot Mix Plant at village: Lavad , Thakor na mosampura; 

Mamlatdarshree Dahegam vide letter no: Jamin/vashi.490/2019 dated 27/02/2019 has reported 

factual data/information to the Sub-Diviosnal Magistrate, Gandhinagar regarding this.  While 

examine said report, Taluka Development Officer, Dehgam had granted Non-Agricultural 

Permission (N.A.Permission) at Survey/Block no: 39, area 16280 Sq.m, at: Mosampura, Tal: 

Dehgam, Dist: Gandihnagar for Commercial Diesel Pump Station vide order no: 

Taa.pan/Masal/NA/SR/Vashi.728-35/2013 dated 18/07/2013  

As per the affidavit dated 27/02/2019 for the land in question, more than 50 heaps of grit 

and sand were observed, which were used for Hot Mix Plant; also Office and veranda were 

constructed. This plant was in operation since 2007 till date.  

As per the Proposal in Preamble (1), Taluka Development Officer, Gandhinagar vide its 

order dated 10/07/2013 has granted Non-Agricultural Land to establish Diesel Pump for 

commercial purpose. Despite this, this Non-Agricultural Land is used for Hot Mix Plant purpose 

for which it seems that no any “Change in Purpose” permission has been granted. Looking to this, 

Show Cause Notice was issued to the respondent with Preamble (2) under Section 65 of The Land 

Revenue Act, Section 67 of the Land Revenue Act and Rule-100 & Rule-101 of the Land 

Revenue Rules, 1972 for breach of condition of the Taluka Development Officer, Gandhinagar 

order dated 18/07/2013. Respondent was given opportunity as a part of hearing to present 



 

evidences in verbal/non-verbal form on date: 30/05/2019 and 04/07/2019; but respondent were 

absent during hearing means respondent has nothing to say in this matter, considering provisions 

of  Preamble (3) to (6) it seems appropriate to do following order. 

 

ORDER 

Hot Mix Plant without any permission on Non-Agricultural Land is operated at 

Survey/Block no: 39, area 16280 Sq.m, at: Mosampura, Tal: Dehgam, Dist: Gandihnagar which is 

violation of Section 65 of The Land Revenue Act. Unauthorized activity at the questioned land is 

operated since 2007 till date without permission. Thus, order is issued under Section 67 of the 

Land Revenue Act and Rule-100 & Rule-101 of the Land Revenue Rules, 1972 to recover 

46,88,640 (Rs. Forty Six Lakhs eighty eight thousand six hundred forty) considering year wise 

40-pat (Area 16280 Sq.m * 40 Pat * 0.6 * 12 Years) and to remove illegal construction within 15 

days at your own cost.  

Said penalty amount shall be paid within 15 days from date of receiving this order and 

evidence of payment shall be submitted immediately to the Mamlatdarshree, Dehgam. If 

procedure is not followed within prescribed time limit, then procedure for reclaiming the said land 

under Government authority shall be initiated.  

Sub-Divisional Magistrate, Gandhinagar has to submit report with photographical 

evidences in prescribed time limit after removing unauthorized structures at the questioned land. 

 

This order should be noted in E-Dhara Revenue Record. Report the order to the parties. 

 

Signed and stamp on date 22/08/2019 

 

-s/d-             -s/d- 

K.T……..        S.K.Langa 

( Chitnish to the collector, Gandhinagar)                             Collector, Gandhinagar 

 

RPAD 

M/s. Bhagirath Associates Partners & Administrators,  

    Shree Aashishkumar Babubhai Patel, 

 At: Barot na Mosampura, Taluka: Dehgam, Dist: Gandhinagar 

 

COPY TO:  

1. Sub-Divisional Magistrate, Gandhinagar……….To remove unauthorized structures at 

the questioned land within in prescribed time limit and to submit report with 

photographical evidences.  

2. Mamlatdarshree, Dehgam……………For information and necessary action  

3. Deputy Mamlatdarshree, E-Dhara Dehgam………….For information and to note in 

record.  

4. Talati cum Mantri shree, Mosampura Gram Panchayat, Ta: Dehgam, Dist: 

Gandhinagar………….For immediate implementation of order 

5. Select File 












